(N-14)
Government of Jammu and Kashmir
Finance Department
Civil Secretariat, Jammu/Srinagar

Notification

ne/
Srinagar, the 2=+ of August, 2022

S.0 17'02 ~In exercise of the powers conferred by section 164 of the Jammu and
Kashmir Goods and Services Tax Act, 2017 (Act No. V of 2017), the Government, on
the recommendations of the Council, the Government hereby makes the following
amendment shall be made the Jammu and Kashmir Goods and Services Tax Rules, 2017,

namely: -

(1) Save as otherwise provided in these rules, they shall come into force on the date of
publication of the corresponding rules under Central Goods and Services Tax

Rules,2017 in the Central Gazette,

2. In the Jammu and Kashmir Goods and Services Tax Rules, 2017 (hercinafter
referred to as the said rules), in rule 21A, in sub-rule (4), after the proviso, the

following proviso shall be inserted, namely: -

“pProvided further that where the registration has been suspended under sub-rule
(2A) for contravention of the provisions contained in clause (b) or clause (¢) of
sub-section (2) of scction 29 and the registration has not already been cancelled
by the proper officer under rule 22, the suspension of registration shall be decmed

to be revoked upon furnishing of all the pending returns.”;

3. In the said rules, in Explanation I to rule 43, afier clause (c), the following clause
. -] )
shall be inserted, namely: -

“(d) the value of supply of Duty Credit Scrips specified in the notification No.
SRO-GST-15 (Rate);Dated: 13/10/2017,

4. Inrule 46, after clause (r), the following clause shall be inserted, namely: -



EI|

*(s) a declaration as below, that invoice is not required to be issued in the manner
specified under sub-rule (4) of rule 48, in all cases where an invoice is issued,
other than in the manner so specified under the said sub-rule (4) of rule 48, by the
taxpayer having aggregate turnover in any preceding financial year from 2017-18
onwards more than the aggregate tunover as notified under the said sub-rule (4)
of rule 48-

“I/We hereby declare that though our aggregate turnover in any preceding
financial year from 2017-18 onwards is more than the aggregate turnover notified
under sub-rule (4) of rule 48, we are not required to prepare an invoice in terms of

the provisions of the said sub-rule.”:’;

In rule 86, after sub-rule (4A), the following sub-rule shall be inserted, namely: -

“(4B) Where a registered person deposits the amount of erroneous refund
sanctioned to him, —

(a) under sub-section (3) of section 54 of the Act, or

(b) under sub-rule (3) of rule 96, in contravention of sub-rule (10) of rule 96,
along with interest and penalty, wherever applicable, through FORM GST
DRC-03, by debiting the electronic cash ledger, on his own or on being
pointed out, an amount equivalent to the amount of erroneous refund
deposited by the registered person shall be re-credited to the electronic
credit ledger by the proper officer by an order made in FORM GST PMT-
03A.7;

6. In rule 87, -

a. in sub-rule (3), after clause (i), the following clauses shall be inserted, namely: -

“(ia) Unified Payment Interface (UPI) from any bank;
(ib) Immediate Payment Services (IMPS) from any bank;™;

b. in sub-rule (5), after the words “Real Time Gross Settlement”, the words “or
Immediate Payment Service” shall be inserted;

c. after sub-rule (13), the following sub-rule shall be inserted, namely: -

“(14) A registered person may, on the common portal, transfer any amount of
tax, interest, penalty, fee or any other amount available in the electronic cash
ledger under the Act to the electronic cash ledger for central tax or integrated




tax of a distinct person as specified in sub-scetion (4) or, a3 the case may be,
sub-section (5) of section 25, in FORM GST PMT-09:

Provided that no such transfer shall be allowed if the said registered person
has any unpaid liability in his clectronic liability register.”:

With effect from the §" July, 2017, after rule 88A,

the following rule shall be
deemed to have been inserted, namely: -

“88B. Manner of calculating interest on del
where the supplies made during a tax period
in the return for the said period
in accordance with provisions of
after commencement of

ayed payment of tax.-(1) In case,
are declared by the registered person
and the said return is furnished afler the due date
section 39, except where such return is furnished
any proceedings under section 73 or section 74 in respect
of the said period, the interest on tax payable in respect of such supplies shall be
calculated on the portion of tax which s paid by debiting the electronic cash
ledger, for the period of delay in filing the said return beyond the due date, at such
rate as may be notified under sub-section (1) of section 50,

(2) In all other cases, where interest is payable in accordance with sub section (1N
of section 50, the interest shall be calculated on the amount of tax which remains
unpaid, for the period starting from the date on which such tax was due to be paid

till the date such tax is paid, at such rate as may be notified under sub-section (n
of section 50.

(3) In case, where interest is payable on the amount of input t
availed and utilised in accordance with sub-section (3) of section 50, the interest
shall be calculated on the amount of input tax credit wrongly availed and utilised,
for the period starting from the date of utilisation of such wrongly
tax credit till the date of reversal of such credit or p

such amount, at such rate as may be notified under s
50.

ax credit wrongly

availed input
ayment of tax in respect of
aid sub-section (3) of section

Explanation. —For the purposes of this sub-rule, —

1. input tax credit wrongly availed shall be construed to h
when the balance in the electronic credit ledger falls bel
input tax credit wrongly availed, and the extent of such
tax credit shall be the amount by which the balance in t
ledger falls below the amount of input tax credit wrongly

ave been utilised,
ow the amount of
utilisation of input
he electronic credit
availed.

2. the date of utilisation of such input tax credit shall be taken to be, —

(a) the date, on which the return is due to be fi

urnished under section 39 or the
actual date of filing of the said return, whichever is earlier, if the balance in



the clectronic credit ledger falls below the amount of input tax credit
wrongly availed, on account of payment of tax through the said return: or

(b) the date of debit in the clectronic credit ledger when the balance in the
electronic credit ledger falls below the amount of input tax credit wrongly
availed, in all other cases.”;

8. Inrule 89, -

a. in sub-rule (1), after the fourth proviso, the following Lxplanation shall be
inserted, namely: -

‘Explanation. — For the purposes of this sub-rule, “specified officer” means a
“specified officer” or an “authorised officer” as defined under rule 2 of the
Special Economic Zone Rules, 2006.;

b. in sub-rule (2), -

(1) in clause (b), after the words “on account of export of goods”, the words “,
other than electricity” shall be inserted;

(i) after clause (b), the following clause shall be inserted, namely: -

“(ba) a statement containing the number and date of the export invoices,
details of energy exported, tariff per unit for export of clectricity as per
agreement, along with the copy of statement of scheduled energy for exported
electricity by Generation Plants issued by the Regional Power Committee
Secretariat as a part of the Regional Energy Account (REA) under clause
(nnn) of sub-regulation 1 of Regulation 2 of the Central Electricity
Regulatory Commission (Indian Electricity Grid Code) Regulations, 2010 and
the copy of agreement detailing the tariff per unit, in case where refund is on
account of export of electricity;”;

c. in sub-rule (4), the following Explanation shall be inserted, namely: -

“Explanation. — For the purposes of this sub-rule, the value of goods exported

out of India shall be taken as —

(i)  the Free on Board (FOB) value declared in the Shipping Bill or Bill of
Export form, as the case may be, as per the Shipping Bill and Bill of

Export (Forms) Regulations, 2017; or

(ii) the value declared in tax invoice or bill of supply,whichever is less.”;
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9.

in sub-rule (5), for the words “(ux payable

on such Inverted rued ‘
. ) A1 Shn »i’/ 5
goods and services”, the brackets, words and letters 1 .

b pnyible on
. X ) ' G stieh
inverted rated supply of goods and services x (Met ITC 11C avalled o ifignits
and input services)}.” shall be substituted;

In rule 95A shall be deemed to have been omitte

d with effect from ihe 1* July
2019; '
10. With effect from the 8“‘day of July, 2017, in rule 96, -

a.

M

(i)

in sub-rule (1), for clause (b), the following clause shall be deemed 1o haye
been substituted, namely: -

“(b) the applicant has furnished a valid return in FORM ( STH-313;

Provided that if there is any mismatch between the data fumished by the
exporter of goods in Shipping Bill and those furnished in staterment of outward
supplies in FORM GSTR-1, such application for refund of integrated tax paid
on the goods exported out of India shall be deemed to have been filed on such

date when such mismatch in respect of the said shipping bill is rectified by the
exporter;”;

in sub-rule (4),

in clause (b), for the figures “1962” the figures and word “1962; or” shall be
deemed to have been substituted;

after clause (b), the following clause shall be deemed to have been inserted,
namely: -

“(c) the Commissioner in the Board or an officer authorised by the Board, on
the basis of data analysis and risk parameters, is of the opinion that
verification of credentials of the exporter, including the availment of ITC by
the exporter, is considered essential before grant of refund, in order to
safeguard the interest of revenue,”;

sub-rule (5) shall be deemed to have been omitted;

after sub-rule (5), the following sub-rules shall be deemed to have been
inserted, namely: -

“(5A)Where refund is withheld in accordance with the provisions of clause
(a) or clause (c) of sub-rule (4), such claim shall be transmitted to the proper
officer of Central tax, State tax or Union territory tax, as the case may be,
electronically through the common pontal in a system generated FORM GST
RFD-01 and the intimation of such transmission shall also be sent to the
exporter electronically through the common pontal, and notwithstanding
anything to the contrary contained in any other rule, the said system gencrated

form shall be deemed to be the application for refund in such cases and shall

be deemed to have been filed on the date of such transmission,
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be deemed to have been filed on the date of such tramenission.

(5C) The application for refund in FORM GST EFDA] crzmsmimsd
clectronically through the common portal in terms of sub-rles (S4) 204 (52)

shall be dealt in accordance with the provisions of rule 23.7;
¢. sub-rule (6) and sub-rule (7) shall be deemed 1o have ‘r/;f" ynied;

I'l. In FORM GSTR-3B, -

)

(a) in paragraph 3.1, in the heading, after the words “lizble 1o reverse charzs™. i’x.’c
brackets, words and figures “(other than those coversd in
inserted;

(b) after paragraph 3.1, the following paragraph shzll be inserted, nzmely” -

3.1 Details of supplies notified under sub-section (5) of section & of the
Jammu and Kashmir Goods and Services Tax Act, 2017 znd corresponding
provisions in Integrated Goods and Services Tax/Union Territory Goods 2nd
Services Tax/State Goods and Services Tax Acts.

Nature of Supplics Total Taxable | Integrated } Central | T Ter Comes
value Tax | Tax |
;
1 2 3 : 4 | 3 6

(i) Taxable supplies on which electronic commerce
operator pays tax under sub-section (5) of section 9

[to be furnished by the electronic commerce operator]

(i) Taxable supplics made by the registered person :
through clectronic  commerce operator, on whichi
lectronic commerce operator is required to pay tax |
\nder sub-section (5) of section 9 !




erson makin

[to be furnished by the registered p
supplies through electronic commerce operator].”;

after the words, figures, brackets and letter

(c) in paragraph 3.2, in the heading,
brackets and letter "and

“supplies shown in 3.1(a)", the word, figures,

3.1.1(i)” shall be inserted;

(d) in the table, under paragraph 4, in column (1), -

(i) initem (B), for the entries against sub-item (1), the (ollowing entries shall be

substituted, namely: -
“As per rules 38, 42 and 43 of JKGST Rules and sub-section (5) of section 177

Qi) in item (D), -

(A) for the heading, the following heading shall be substituted, namely: -

“QOther Details”;

(B) for the entries against sub-item (1), the following entrics shall be
substituted, namely: -

“ITC reclaimed which was reversed under Table 4(B)(2) in carlier tax

period”;

(C) for the entries against sub-item (2), the following entrics shall be
substituted, namely: -

“1nel}f;:ible ITC under section 16(4) and ITC restricted due toPoS
provnslons”; ‘

(¢) Under the heading the Instructions
S s, after paragre ¢ i
paragraphs shall be inserted, namely: - RARETEY ca EOCORES

“(4) An Electronic Commerce O 7

) perator (ECO)shall not include i
abox;e, the SUPPhC.S on wlfich the ECO is required to pay :'l:d‘“ e
section (5) of section 9 of the Central Goods and Services o under sub-
and shall report such supplies in 3.1.1(i) above Pervipes Sk Aeh 201

(5) A registered pers k 2

Opcratox% (EC())‘;]:Z;;nnl(:l“:\,"‘]lg .sup_Dllcs through an Electronic Commerce
T 560, I neadired i ul, ude in 3.1(a) above, the supplies on wi rtlk-
Central Goods and Scrv?t:cy- :N under sub-section (5) of section 9 l’"IC ]
0 3.1 (i) above.™ s Tax Act, 2017 and shall report such su:plli::
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Y aatnse sertal nimbers SH S A and AR, o the fipures and wond
ROI020 and 2020217 e gures and wond "201920, 202021 and
SO shall rexpectively be substituted,

AN i paragraph 3, i the Table, insecond column, -
AL apatnst serial numbers 613, o0, oD and ol for the tetters and {igures
SEN 200000 and 2020210 the letters, figures and wond “IY 2010,
20, 202021 and 2021227 shall vespectively be substituted;
B, against serial numbers 7A, 78, 7C, 70D, 78, 78, 7G and 7HL for the
(igpures and wond “2019:20 and 2020-217%, the figures and word “2019.
20, 202021 and 202 122" shall be substituted:

b. in paragraph 7, -

C.aflter the words and figures “April 2021 to Seprember 20217, the
2021.%,
following shall be inserted, namely: -

siiae BV Y)Y ™ Part \ o I N ~ .
For I 2021-22, Part V consists of particulars of transactions for the

previous financial year but paid in the FORM GSTRIB between
April, 2022 to September, 2022,

in the Table, in second column, «

a.against serial numbers 10& 11 the following entrie

S shall be inserted
at the end, namely:




“For FY 2021-22, details of additions or amendments to any of t
supplies already declared in the returns of the previous t'man;i;u \h ‘i
but such amendments were furnished in Table 9A, Table 9B and Ta;t

9C of FORM GSTR-1 of April, 2022 to September, 2022 shall be
declared here.”; i

111

against serial number 12, -
A.

after the words, letters, figures and brackets “September, 2021
shall be declared here. Table 4(B) of FORM GSTR-3B may be

used for filling up these details.”, the following entries shall be
inserted, namely: -

“For FY 2021-22, aggregate value of reversal of ITC which was
availed in the previous financial year but reversed in returns
filed for the months of April 2022 to September 2022 shall be
declared here. Table 4(B) of FORM GSTR-3B may be used for
filling up these details.”;

for the figures and word “2019-20 and 2020-21", the figures and
word “2019-20, 2020-21 and 2021-22" shall be substituted:

IV. against serial number 13, -

_ after the words, letters and figures “reclaimed in FY 2021-22,
the details of such ITC reclaimed shall be furnished in the

annual return for FY 2021-22,", the following entries shall be
inserted, namely: -

“For FY 2021-22, details of ITC for goods or services received
in the previous financial year but ITC for the same was availed
in returns filed for the months of April 2022 to September 2022
shall be declared here. Table 4(A) of FORM GSTR-3B may be
used for filling up these details. However, any ITC which was
reversed in the FY 2021-22 as per second proviso to sub-section
(2) of section 16 but was reclaimed in FY 2022-23, the details of

such ITC reclaimed shall be furnished in the annual return for
FY 2022-23.";

for the figures and word “2019-20 and 2020-21", the figures and
word “2019-20, 2020-21 and 2021-22" shall be substituted;

in paragraph 8, in the Table, in second column, -

V. against serial numbers, -



() ISA, 15B, 15C and 15D,

(I)y  15E, 15F and 15G,
for the figures and word “2019-20 and 2020-21”
occur, the letters, figures and word “2019-20, 202
227 shall respectively, be substituted.”;

wherever they
0-21 and 2021-

VI.  against serial numbers 16A, 16B and 16C for the figures and word
“2019-20 and 2020-21” wherever they occur, the figures and word
“2019-20, 2020-21 and 2021-22” shall respectively be
substituted.”;

VII.  against serial numbers 17 and 18, -

(I)  after the words, letters and figures “for taxpayers having annual
turnover above Z 5.00 Cr.”, the words, letters and figures “From
FY 2021-22 onwards, it shall be mandatory to report HSN code at
six digits level for taxpayers having annual turnover in the
preceding year above Z 5.00 Cr and at four digits level for all B2B
supplies for taxpayers having annual turnover in the preceding year
upto Z 5.00 Cr.” shall be inserted;

(1)  the following paragraph shall be inserted at the end, namely: -

“For FY 2021-22, the registered person shall have an option to not
fill Table 18.”;

13. In the said rules, in FORM GSTR-9C, under the heading Instructions, -

(a) in paragraph 4, in the Table, in second column, for the figures and word
«019-20 and 2020-217, wherever they occur, the figures and word “2019-
20, 2020-21 and 2021-22” shall be substituted,

(b) in paragraph 6, in the Table, in second column, against serial number 14, for
the figures and word “2019-20 and 2020-217, the figures and word “2019-
20, 2020-21 and 2021-22" shall be substituted;

14. In the said rules, after FORM GST PMT-03, the following form shall be inserted,

namely: -

“FORM GST PMT -03A
[See rule 86(4B)]

Order for re-credit of the amount to electronic credit ledger
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» Paveee: Releenve Nunber (DRC O3

R Dt o Bamaeiat: «

~dated _

————

ate: ———

Cash / credit ledger

Qi O Paeent

(Deposit of erroncous refund of unutilised ITC or
Deposit of erroncous refund of IGST)

TDeons of Refurnd Naetion ocder I.  Shipping Bill/ Bill of Export No. and Date
2. Amount of IGST paid on export of goods
3. Details of Exemption/Concessional Rate
Notification used for procuring inputs
4. Amount of refund sanctioned
5. Date of credit of refund in Bank Account
(or)
1. Category of refund and relevant period of
refund
2. GSTRFD-01/01A ARN and Date -
3. GST RFD-06 Order No. and Date
4. Amount of refund claimed
5. Amount of refund sanctioned
L N dane of order giving Os w recredit, ifany -
10 Ymoumnt of oredit -
TN Yo (et Amount of credit (Rs.)
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Note: *Central Tax" stands for Central Goods and Services Tax; *State Tax’ stands for State Goods |
and Services Tax: ‘UT Tax' stands for Unlon fereitory Goods and Services Tax; Integrated Tax’ |
s for Coods and Services Tax :

stands for Inteprated Goods and Services ‘Tax and ‘Cess’ star
(Compensation 1o States)";

15, In the said rules, in FORM GST PMT-06, <

I

e-Payment” ' |
(This will include all modes of e-payment such as CC/DC, net banking. Taxpayer will |
choose one of this) R — 7 I

(1) Under the heading Mode of Payment (relevant part will become active when
the particular mode i selected) for the portion starting with and ending with
“Note: Charges to be separately pald by the person making payment.”, the

(ollowing shall be substituted, namely: -

) e Payment {1 Over the (t)urllcf}ffii3 o IMPS [}
(This will include all modes of oot LTV IPPPY -
' S 1ank (Where cash or 1
copayment such uy € C/DC, net instrument is proposed 19 1 i
banking and UPE Taxpayer he deposited) [ ]
| |
will choose one of this) Details of Instrument -
(1 Cash ] {1 Cheque J [ Demand Draft |
[ TNEFTITGY e — ]
emitting bhank el T
Benefichary name ;N GST J,r
Beneficlary Account Number (CrIn) sy P “CPIN- —]
Harme uf benefichary bk T S F—— Heserve [ank of India A;J
Weneficlury Hank's Indian Vinanclal ystem Code OVHC) 1F8C of kB 1
—— _Jr

Amount

(\)-
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Inserted, namely: -

SR ACTON o 114857

() wher serlnl number 10 the following serial number and entries shall be
Inserted, namely: -
"10A. (tetrievnl
Iteference Mumbier
(IILN) — IMI'8.,

17, In FORM GST PMT-09, -

0, Tor the brnckets, words and figures “[See rule H7(13)]", the brackets, word
wnd Agures “fSee rule B7013) and B7(14)] 7 shall be substitted: ——

b, n the Table, after serial No. 4, following serial number and entries shall be
- - il LY~
inserted, nnmely; «

AN [ ASTIN of wansferee on the same PAN l
!
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b atior Statement-2A, the following statement shall be fnserted, namely:

“Ntatement-3 [rule 89 () (b))
Refund Tipe: Export of elevtrivity without payinent of tax
(acvumiated 11C)

STt e —y ey REA TN Twiivper | Uit Vilue of
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13 FORM GST RFDAI0 B shall be deemad to have been omitted with efteet from the 1*day
~ of haly, 2019, '
@
f ¥4

S/«

(Vivek Whavadwag), 1A4
Flnancial Commissioner to Cloverniment,

CAdditonal Chiet Secretary)
Finance Departiment,
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No: No: FD-ST/34/2021-03 Dated: ,{.? - 0% - 2022
Copy to the:-

. Secretary, GST Council, New Delhi.
_All Financial Commissioners.

(]

-

3. Principal Resident Commissioner, J&K Governmen

t, New Delhi.
4. Principal Secretary to Hon’ble Lt. Governor.
5. All Principal Secretaries to Government.
6. All Commissioner/Secretaries to Government.
7. Divisional Commissioner, J ammu/Kashmir.
3. Excise Commissioner, J&K, Srinagar.

9. Commissioner, State Taxes Department, J&K, Srinagar.
10. Additional Commissioner State Taxes (Administration & Enforcement) JammuwKashmir

Under Secretary to the Government

Finance Department.



